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Shrimatl Yasoda Reddy: The hon. 
Minister is prepared to answer. 

Mr. Speaker: Order, order. Shri 
Yadav. 
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Iduky Hydro-Electric Project 

+ r Shri Vasudevan Nair: 
·384. ~ Shrl Warlor: 

L Shrl Kappen: 

Will the Minister of Irrigation and 
power be pleased to refer to the reply 
liven to Starred Question No. 256 on 
the 28th March, 1962 and be pleased 
to state: 

<a> whether any agreement has 
been reached between Madras and 
Kerala Governmen.ts as to the utiliza-
tion of the Iduky waters; 

(b) if so, whether the work of the 
Iduky project will be stir ted forth· 
with; and 

(c) whether the necessary foreign 
exchange has been provided for the 
scheme? 

The Minister of Irri,atlon and 
Power (Hafiz Mohammad Ibrahim> : 
(a) and (b). No; Sir. 

(c) It is too early to consider the 
qlolestion of providing foreign ex-
change for the Scheme. 

Shri Vasudevan Nair: The Chlel 
Minister of the Kerala Government 
stated in ,the State Assembly recently 
that there was no outstanding dispute 
as far as the Iduky waters were con-
cerned between the Kerala Govern-
ment and the Madras Government. 
May I know whether the Government 
of India has taken note of this state-
ment of the Chief Minister of .the 
Kerala Government, and if so, what 
is the reaction of the Government of 
India to it? 

Hafiz Mohammad Ibrahim: The 
statement to which the hon. Members 
is referring has not come to my notice 
personally, but as' far as the dispute 
is concerned, that is there. The diffe· 
rences are there between the two 
States in regard to the utilisation of 
the waters of the Iduky river. Some 
of it is wanted by Madras, to which 
the other State is not agreeing. 

Shri Vasudevaa Nair: What are ,the 
steps being taken by the Central Gov.,. 
ernment to see that this dispute is 
settled at an early date and that the 
work on this project is taken up? 

Hafiz Mohammad Ibrahim: If you 
permit me Sir this is half a page and 
I might read it out here. That will 
disclose the whole thing to ,the hon. 
Member and probably further ques-
tions also may not arise. 

Mr. Speaker: It may be too long. I 
am afraid of SO many pages. I cannot 
allow that but if he can give a sum· 
mary of it just in a few words I can 
alIow it. The hon. Member wants to 
know whether the Central Govern-
mp.nt· Is doing anything to get that 
dispute resolved between the two 
iw,te .. 
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Hafiz Mohammacl ibrahim: Not the 
Central Government themselves. But 
the Central Water and Power Com-
mission is doing something and we 
think that some solution may b" 
arrived at. I may inform the House 
that I will also take some personal 
interest in the mattef and see how it 
can be done. 

Mr. Speaker: If the hon. Ministt!l 
wants to give that information he may 
lay the information on the Table of 
the House. 

Shri A: K. Gopalan: May I know 
whether any scheme has been prepar-
ed for the rehabilitation of the pea-
sants who would be affected when 
the project work begins and if not, 
will they consider preparing a 
scheme? 

Hafiz Mohammad Ibrahim: It is al-
ways a part and parcel of every sche-
me that if some persons are displac-
ed from a particular area, some suit-
able arrangement is made and some 
compensation is also paid ,to them. 

Shrl Kappen: May I know if there 
is any difficul ty in starting the work 
and then settling the dispute? 

Mr. Speaker: Tha.t would create 
more disputes? 

Shri N. Sreekantan Nair: In view 
of the fact that there is a view that 
the Kerala Sta.te is being discrimina-
ted in the matter of developmental 
schemes, will the Government see to 
it that the necessary foreign exchange 
is made available to the state to start 
the work? 

Hafiz Mohammad Ibrahim: There Is 
no question of any discrimina.tion at 
all. The question is to be viewed on 
merits. If there is any dispute which 
arises then it will have to be solved. 

Mr. Speaker: Next question. 

Shrl Shree Narayan Das: I request 
that 391 may also be taken uP and 
answered together with No. 3815. 

'the Minister of Shipping In the 
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): I have no 
objection but Shri D. C. Sharma is 
not here. 

Mr. Speaker: That cannot be ans-
wered then. If the sponsor of a 
question is not there, then it need not 
be answered. 

Second Shipyard at CoebiD 

+ 
*385 J Shri A. K. Gopa!an: 

. L Shrl P. Kunhan: 

Will the Minister of TrallSJlOrt and 
Communications be pleased to 
state: 

(a) the progress made to-date in 
the construction programme of the 
second shipyard at Cocbin; 

(b) the amount spent on the pro-
ject during 1960-61 and 1961-62; 

(e) the progress made in acquisi-
,tion of land for the shipyard; and 

(d) the amount of compensation 
paid? 

The Minister of Shipping In the 
Ministry of TralllSport and CommaDl-
cations (Shri Raj Bahadur): (a) 
Ne~otiations for obtaining foreiga 
technical/financial collaboration for 
the Project are in progress. 

(b) 1960-61: Rs. 19,97,999'85 nP. 
1961-62: Rs. 47,03,767'73 nP. 

(c) Out of the 64 acres of private 
lands proposed to be acquired for the 
Second Shipyard, about 63 acres have 
been acquired by the 31st March, 
1962. 

(d) Rs. 66,86,513'73 nP. 

Shrl A. K. Gopalan: For the last 
two or three years the answers given 
were ,that negotiations were gomg on. 
May I know whether the hon. Minis-
ter can say the approximate time 
when there will be tInalisation of 
these negotiations? 

Shri Raj Bahac1ur: I think we are 
taking steps as expedJ.tioualy as possi-




